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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
Original Application No.151 of 1993

New Delhi, this the day of July, 1993

Hon ble Mr. N. Sahu, Member(Admnv)
Hon ble Or.A.Vedavalli, Member(J)

Talwar D/o Sardari Lai
Mehta, working as Senior Clerk in
Refund Branch, Northern Railway. New
Sf ^ Janakpuri,New Delhi.

2. Shri Bhupender Kumar Parashar, s/o
Shri Birbal Sharma, r/o WZ-1409,
0-3, Nangal Raya, New Delhi-46.

3. -Shri Aziz Mahad Khan, s/o Shri
Bandoo Khan, r/o F-n?, Jawahar
Park, Laxmi Nagar, New Delhi-92.

Shri Darshan Singh Rawat S/o late
Sh. Maher Singh, r/o 4/9, Railway

• Colony, Dayabasti, Delhi-35.

5. Mp. Daljit Kaur, D/o Shri Gurdeep
Singh, r/o Flat No.14, Jhaz
Apartments, Paschim Vihar,
New Delhi.

(By Advocate Shri S.K.Sawhney)

Versus

1. Union of India through General
Manager Northern Railway, Baroda
House, New Delhi.

Chief Personnel Officer.
Northern Railway, Baroda House,
New Delhi.

(By Advocate Shri B.K.Aggarwal)

order

—.^LsL„„S^,hUj Member (Admny) -

-RESPONDENTS

In this Original ADpllcation the applicants
prayed for a direction to the respondents to grant
profcrma fixation to then, as Senior Clerks in the
scale of Rs. 330-560 fron, ,.,0.,980 and also seeks a

Day all consequential benefits of
arrears from 7. 10. 1985 when th^ i-

the applicants were



Dromoted to the post of senior ri .
senior Clerks. in the

amended O.A. thp arirn+--
prayer was to bring

pay .,ual to the pay of their ipptors eho «ere
S-htedthle benefit under the orders of ,ne
Tribunal.

The applicants were not granted the benefit
ofprofor.a fixation fro. 0.,980 as provided i„
Para 2of the Railway Board s letter dated 18.6.1981
<Annexure-A-4) but were granted the minimum of the

ale Rs.330-560 on promotion with effect from
7.10.1985 (Anneyure-A-7). Similarly placed employees
tecl sought and obtained relief from other Benches of
the Tribunal. A number of Special Leave Petitions
-ere preferred against the orders of the Tribunal
Which were clubbed together and the matter was
decided in the case of SmtiAjiurAdha .««ls,h5riea_jsn,j|
e-tois Vs. UniaQ__af_ipdia anb 1996(3) sc
576. All these SLPs raised the ouestion of benefit
of proforma fixation of pay as Clerh Grade-I from
I-to.1980 to serving graduate Clerk Grade-II on their
qualifying Limited

Departmental Competitive
Examination (LocE) -d dealt with determination of
inter se seniority . The decision of their Lordships
was implemented by thA Pa-sii.-. mthe Railway Board by communicating
Its order dated 17.1 1997 tk'-l.toST. The three directions
issued for implementation are

" are in conformity with
paras 13(7),14 and 15 of th^
r, , nd 15 of the order of their Lordship--sel for the respondents who placed a

7 " O.A. can be



3 ::

disposed Of in terms of the directions as oontai,
in their letter dated 17.,.,997. These th,
directions are reproduced below -

"(i)

(ii)

in service prior to i in sn k l.
saI Ar-t-oH • '•lu.ou and nave been
/rs ? Senior Clerks GradA f?<; c^rn

f ^ Proforma fixation of pay
b^nints exieSt "Jor rn monetary
oensi nr, Th purpose of
with f are entitled to emolumentstook ofer tL
Clerks. cnarge of the post of Senior

All serving graduate Clerks firAdA
Rs.260-400(RS)/ Rs.950-1500(RPS) who were
Jubs:Su:nt?v T" appointed as Senior

?RPs';® Rs. 330-560 (RSI/ Rs. I200-20S(RPS) on their auaUfyln '̂ ' "imrtrd
br^UoJhli J°"'R®t"lve Exam, will not
we f f fn nit°h •^5*' RP°^°Pma fixationw.e.t. 1.10.80 but from the date of their
appointment as Clerk^ r.!i
Rs.260-400(RS)/ Rs.950-1500 (RPS) and
actual benefit from the date of their
joining as Senior Clerk.

(iii) The seniority as Senior Clerks to the
perons whether granted proforma promotion

recruited also those directlyrecruited will continue to be governed hv
para 302 of IREM." yuverneg py

direct the respondents to pass
orders in the case of the applicants within four
weeks from the date of receipt of a copy of this
order on the lines stated above. with this
direction, this O.A. is disposed of. No costs.

A

the date of receipt of a copy of this

With this

/? M
(Dr.A. Vedavalli)
Member(J)


